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IN THE CERTRAL ADMINISTRATIVE TRBUNAL, ALLAHABAD, |
CI RQUIT BENGH AT LUCKNOW »

O.A., NO, 143/90 (L)

LE £ 28 8
. .
MeA,. Jaffeey essceee Applicant.
’ ‘ Versus
Union of India & -others seceses ReSpO.ndentS °

Hon, Mr. D.K, Agrawalp J.Me
Hon, Mr, K, Obayya, __A.M,

( By Hon. Mr. D.K, Agrawal, J.M.)

Heard, Shri. S. Naralan, Advocate, for the applicant.
This petition relates to the recovery of advance T.A. Salary
drawn at the time of transfer. The grevance is that excess
ieeovery' has been made., If so, the matter isx’timbef.dééided
by the competent authority. The applicant has already made
representation in the first week of 2pril, There exist no
adverse order on record. Therefore this ai)plication is pre-

o

mature, The application is accordingly dismisced summarily.

5 Gogll,

ADM MEMBER, : JUDICI AL MEMBE Re

Dateds 26.,4.,1990



